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ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF PRINCIPAL BENCH OF TIIE
NATIONAL COMPANY LAW TRJBUNAL ON 17.09.2016

NAME OF THE COMPAIIY: Union of India

V/s,

lWs. Maytas Properties Ltd. & Ors.

SECTION OF'IIIE COMPANIES ACT: 3888
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Order

Learnedcounse|fortherespondentsstatesthatobjectionssha||befileda|ong
with other preadings within four weeK, It shail be the last opportunity to file

objections,Withacopyinadvancetothe|earnedcounse|forthepetitioner'Rejoinder,
if any, be filed within tvvo weeks thereafter'
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CA 1103/PB/2016 - Notice for the applicauon. Leamed counsel for the peuuoner
acc{Rs notice. Reply to the cA be filed within four weeks with a copy in advance to
the rappllsanl - respondents. Rejoinder, if any, be filed within two weeks thereafter
with a copy in advance to the non-applicant - petiUoner.

; List for fudrer consideration on 02.11.2016.
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(cHrEF JUSIICE M.M. KUMAR)

17.9.20t6
(P.K. SUD)
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